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CENTRAL ADMINISTRATIVE TRIBUMAL::GUWAHATI BENCH.
(0.A.No.59 of 2007) -

| - DATE OF DECISION: 09.03.2007.
* HON'BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN

Shri Pradeep Sen Gupta and Ors. . APPLICANT
| | ADVOCATEFOR THE
Mr.B.R.Dey : ' APPLICANT(S)
- VERSUS- o
Dr.J.L.Sarkar

ADVOCATE FOR THE
'RESPONDENT(S)

1. Whether Reporters of local paper may be allowed to
- see the judgments? - /;1/f

2. To be referred to the_Reporter‘or not?./%b/v

3. Vhether their Lordships wish to see the fair copy of
the judgment? /VL45

4,  Whether the judgment is to be circulated to the

: , ' other Benches? /4/(>

Judgment deli&ered'by Hon'ble Vice-Chairman




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.58 of 2007
Date of order: This the 8 Day of March, 2007
HONBLE MR K.V.SACHIDANANDAN, VICE-CHAIRMAN

1. Shri Pradip Sen Gupta
Son of Sri Sunil Ranjan Sen Gupta
Resident of Natunpara, College Road
P.C.& P.S.Bongaigaon
Dist: Bongaigaon, Assam :
Pin No.783380 at present Working
as Section Engineer/Tool Room/Workshop
New Bongaigaon, Rly Work Shop,
P.0. New Bongaigaon. i
Dist. Bongaigaon, Assam

Kumar

2. Shri Amiya/Sarma
Son of Payodhar Sarma
Railway Quarter No.N/51/A
West Colony
P.0.& Village- New Bongaigaon
Dist.- Bongaigaon, Assam
At present working as
Section Engineer/Tool Room/Workshop
New Bongaigaon,
Rly, Work Shop,
P.0O. New Bongaigaon,
Dist. Bongaigaon, Assam -

. Applicants.

By Advocate Mr. B.R..Dey, Mr.B.Sarkar, T.Roy, P.Sen
-Versuys- |

1. Union of India, represented by General Manager,
N.F.Railway, '
‘Head quarters,
P.0O. Maligaon, Guwahati-781011
Dist.- Kamrup (Assam)

2. (General Manager (P)/MLG
Head Quarters Maligaon
P.O. Guwahati-781011.
_Dist- Kamrup, Assam.

3.  The Chief Workshop Manager,
Carriage and Wagon Workshop
N.F.Railway/New Bongaigaon
District- Bongaigaon, Assam .

4.  Assistant Personal Officer/Workshop

New Bongaigaon, Assam. e & Respéxz_em./
v '—"
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By Advocate DrJ.L.Sarkar, Railway counsel.

CRDBER(ORAL)
SACHIDANANDAN,V.C: .

: There are two applicants. The applicant No.1 has joined as
a Tech. IIl/tuner and Applicant N.o.fl joined as a Tech. 1}.1/Machinist in
N.F.Railway, New Bongaigaon and at présent both are wérking as
Tech I/Too) Room workshop (M&P) cadz'éﬂ On 15.12.2005 vide Memo
No.E/M/254/[JEN1/Selectiion/PLI] a Z‘%Iol:ificaﬁm was issued by thé

respondents for selection. against 25% of Inter-Mediate Apprentices

{Mech.). 11 posts have been notified for the post of JE/II in

~ Mechanical Wing under CWM/NFR/NBQS. The applicahi:s have

applied for the posts of Workshop (M & P). vThey were directed fo
appear in the written test and accordingly theéj} appeared in the
written test. According to the selection list published on 00.10.2006,
only 8 (eight)‘persons were selected but examination was held for
11 (é}eve.n} posts i.e. 8 (eight) for workshop cadre and 3 {three for |
workshop {M&P}' cadre. Out of the_ 11 posts vacancies none has been
selected actually fxom M & P, though the two céﬁdidates/staff whho.
had been placed vnder Workshop (M&P) cadre, they did not beloi_lg to
the Workshop (M&P) cadre. Being aggrieved the applicant Bas filed

this O.A. seeking for the following reliefs:-

t

“Under the facts and circumstances as
narrated above, the applicants humbly pray
that this Hon’ble Tribunal be pleased to admit
this application and called for the records and
.after hearing the parties be pleased to pass
orders directing the authorities particularly
respondents to cancellation/modification the
Selection of Intermediate  Apprentice
Mechanics list published on 9.10.2006 on the
basis of Notification dated 15.12.2006

L—
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(Annexure I & 1) and be pleased to pass such
other order or orders as to this Hon’ble
Tribunal may deem fit and proper.’

2. | I have heard Mr. B. R. Dey, learned counsel for ‘the

app};(‘ants and Mr. S N Tamuli, learned counseél appearing on behalf

" of Dr. J. L. Sarkar, learned %tandmg counsel for the Raz!ways When

the matter came up today, the learned counsel for the applicants has
submitted that the applicants have filed representations dated
10.10.2006 (Annexure I1I), dated 20.10.2006(Annexure V) befo}.re the
Resp;t}ndent No.3. ‘But‘there is no response. He also submitted that
the Applicants will be satisfied if direction is given to the Respondent
No.3 to consider their representations and to dispose of the same with
appropriate orders within the time frame. Cuunsel appearing on
behalf of tbe respondents counsel has submitted he has no obgectmn
if such direction is gwen In the interest of justice, this Court directs-
the Respondent No.3, or any other competent a;.ithority, to consider
their case and to dispose of the same within bwo months from the date

of receipt of this order.

O.A. is disposed of accbrdingly, There will be no order as

 (K.V.SACHIDANANDAN)
VICE-CHAIRMAN

to costs,
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IN THE CENTRAL JDMINISTRATIVE TRIEUNAL CUWAMATI BENCH
| GUWAHATT

Original anplicotion Nes s c’i /2007

shyi Prodip Sen Cupta & anothier
e e Appli conts

The Unlon of Indls & Others

sevssss Responder&;s

DATE AND SYNOPSIS OF THE CASE IN THE APPLICA TION

. \
DATES SENOPSIS OF THE CASE
24/3/88 dpplicert No. 1 Joined &s a Tech IIX/
& tuner smd Xpplicant No, 2 joined as
28/12/88 & Tech III/ Maclinist in N,F, Rly New
Bongaigoon and at Present working
as & Tech ¥ I/Tool Reom work slop
(M & P) Cadrey
15/12/05 NotiEbcation Published issued by
, | w0
Respondent,for Selection ngalnst 25%
intermedcte Xpprenticel
3/8/2006 Q:itten test was held on 26/8/2006
 vide Notification
9/10/2006 Result of the written ex-nination wes

declared acopiding to the selection list

V:ﬁ; o':ol N 2
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Q- |
list enly .8 (eliglt) persons wee

selected but ex-ninstion was held

for 1) (elevent)

10/10/2006, 20/3.0/2006
and 24/10/2006 dppliconts made representation to tlie

Giief works Managey, carrizge and

!

wogon workslop N.Fe Rallwny. Praved
‘for concellstion of selection of
intermediste 2pprentice mechanics
list anted 9/10/2006% But ti1! today
your pplicants &ld not received

any reply, that scocording to the )
Notifdeation dated|5/12/2005, The vaca-
ncles hins been slowed in tWe Cadre

but in the Selaction 1ist its sloved
thiat tlie pexrsons who had been blﬁéed
under work slop ( M & P ) cacre is not

belong to workslop ( M & P ) cndve’

Hence this spplication ‘befom the Hon'ble Tribunal,’

Di rection for concellstion/Mod fication of the Selection.

of Inter Medlaste prenties (Meclh) for the Post 0f J.E. /II

‘in the scale of R 5000/~ RS 8,000/~ egodnst 25% inteinef-~te
Apprentices quota published on 9/10/2006 1ssued by the (apo/ws

/PG sk CWN/NBQS) vide memo no
A B/M/254/3E-11/Selection/Pe-IT
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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GAUHATI BENCH, GAUHATI

( An Application under Sectlon 19 of the
' Admlnlstratiwe Tribunal Act 11985° )

For use in Tribunaleffice.‘

Date of Filing
- Oor =
Date of Receipt by Post

Registration No.

'Signéture

for Regiétrar

Criginal Application Nos . __of 200%
Between

1. Shri Pradip Sen Gupta
Son of Sri Sunil Ranjsn Sen Gupba
Resident of Natunpara, College Road
P.C. & P.S. Bongaigaon
District - Bongaigaon, Assam ‘
Pin No. 783380 at présent Working as
Section Engineer/Tooi Room/orkshop
New Bongalgaon, Rly Work Shop,"
P.C. NéW'Bongaigaon
Dist. Bongaig'adn, Assanm

‘ooooo 2
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2, Shri' Zmiya Kumar Sarma

1,

Son of Payodhar Sarme

o Railway Quarter No. N/51/A

W'est(:o:!.om,_r.2

" P.C. & Villagé - New Bo@gaigaon

Dist: Bongaigaon, Assam

at Present VWorking af

Section Engineer/Tool Eoom/Hofkshop

New Bongaigaon,
Rly, Work shop,
P.C. New Bongaigaon,

Dist. Bongaigapn, Assam,
RN Applican‘cs .
- Versus =

Union of India, represented by

- General Hanager, N.F. Railway , Head Quarters,

" P.0. Maligaon, Guwehati - 781011,

District- Kamrup (ﬂssam)

General Manager (P )/MLG

Head’Quérters Méligaon'

' P.0. Guwahati - 781011

District - Kamrup, Agsam,

The Chief Workshop Manager,

- Carriage and Wagon Workshop

NL.F. Railway/HeW.BOngaigaon

District. Bongaigaon, Assam

..0.0.‘3



g | |
4, Assistant Personal Of ficer/Workshop/

New Boﬂgaigaon, Assam -

e o'o e e BeSpondent

1. Particulars of the Order(s) against which

Application is’made

" The Appiicants through this appiiCation want/made
prayer for danceiiation or @b%ification of Setection
of Inter-Mediate Aprentices (Mrch.) for the Post of
J.E./IT in the Scale of k. 5000/~ K. &,000/- against’

"25% Iﬁté;medigte ﬁpprenticequucta Publishéd on

~9/10/2006 issued by the (APO/WS/NBQ for CHM/NBQS)
vide Yemo No. E/M/254/JE~II/Selection/Pt-IL.

2.  Jurisdiction of the Tribunal :-

'The applicants declaref that the subject matter of the
order against which he wants redressal is within the

jurisdiction. of thﬁthn'ble Tribunal.

3. :. Limitation :~

The appliéants further declare that~the application
is within the limitation period in Section 21 of thé

Administrative Tribunal Act, 1985,

‘..'0.04
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4, Facts of the Case -

”.fi} That the applicants-are Citizen of India-and

1187

résiding at New Bongaigaon in the District of
Bongaigaon, Assam and as'Such, the appliéants
are entitled to aii'thé rights, priﬁelegés"‘
gaaranteed under the constltutlon of India and

_others relevent rules framed there aﬁder.<’NL.:yv
J—Wé/w\g_,a)’ (fevt . ,[U{pc/ (36 #ﬁm o v bl /Mét.mg[ o

Ay O ity il T i ﬁ%&dm&
e SR
"

ii)

b B Jpl A Licaled.
(a) Thet he appllcants beg to state that Applicant

" No. 1 Jolned as a Tech III/Turner on 24/3/88 and

at present working as a Tech I/Eurner/Tool Room/
at New Bdngaigaén N.E Bailwéy and the &pplicant“A
ﬁo{ 2 joined as a Tech II/Machin;st oﬁ_é8/12/88-‘
and-at.present Working as ahTeéh I/Mé;hnist7 ,,

Tool Room/ at New Bonggigaon, N.F}_Railway.

' Xli)(b) That the app01cant’//beg to state that both are -

working in the Tech~- I/Tool Room/Work ‘shop ((M & P)

. Cadre at New Bongamgaon Railway workshop (M &P )

Cadre N.F. Rallway and thelr Job are non=

transferable. :

’

11i)That ‘the applicants beg to staté that on 15/12/2005

vide Memo Nb.;E/M/254/JE/II/Selectioﬁ/Pt-I; :
Notification published'ﬂgﬂ.issued'by APO/WS/NBQ/
For.CWM/ NBQS for sélectionfagéinst 25% Interme-<)
diate Apprentice Mechanical D.P. Quota for J. Bs/ -
II in Héchanlcal wing under CWM/NFR/EBQS G%éye

’000.0 5
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+Copy of the Notification dated
15/12/2005 15 -annexed and |

marked as Annexure. = I.

That the appllcants beg to state that the appllcants
submltted thelr apnllcatlcn for the pos t of
workshop ( M & P ) Cadre and accordlngly they

weee dlrected to appear in the wrltten test which

was held on 26/8/2006 vlde Notlflcatlon dated

3/8/2006 and y as such, the applicants weye appeared*
heﬁeneLphe Examination and when they got their.

,queSulon paper in the examlnatlon haTILphey were L

totally sarprised to see the questlon nape:g

accordlng, to the appllcants'kgm}the questlon in

- the quest;on paper were from the Wb;kxhop Qadre :

except questions 11 and 13(1).

That the applicants beg to state that.the result

of, the written examination was'&eclared on .

9/10/2006 ana accordlng to the seleculon 1lst only .
8 (Elght) perSons were SeleCLed but examlnatlon -

¥as. held for 11 (Eleven) Post i.e. (?1ght)

 'for worlshop Cadre and 3 (Three) for workshop

( M&P ) Cadre.

Copy of the Selection'Lisﬁ dated
9/10/2006 is annexed hereto and

marked asAAnneigré - IT,

6.00'00.6 .
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vi) That the applicanta beg to state that according

-6 -

to the Notification dated 15/12/2005 the Eligibility

Criteria is quoted as follows (-

1) Three years service in skilled'Teéhnician Gr. ITIL
and above as on 12/8/2002 With‘educational qualifica~
tion Matriculation or equivalent and within the age
group bélowu45 years of age as on 15/12/2005 (Date of
Notification). |

OR
Three years service iﬁ skilled Technician Gr. III
and above as on 15/12/2005 (Date of Notification)
with education qualification 10 + 2 in Science Stream
or III/ Act Apprenticeship passed and within the age
group of 45 yearé as on'15/12/éob§ (Date of‘Notification)
Etce. |

Bat according to the Applicénts knowledge
that there were some candidates who were not eligible
to sit in the following examination, and also there
were, some candidates who were selected for the Post
of workshop ( M & P ) Cadre they were belongedto the
workshop cadre and, as such, the Appliants desire/
want that the examination and selection procedure to
be cancalled or after modification/verification of
the same if may be again held in its prope;i hat all
the eligible candidates will be able to get change to

sit in the examination.

..-....7
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That the Applicants state that the AppdlZants along-
with other staffs made representation date 10/10/2006

- addressed to the Chief Work Manager, Carriage and

Wagon Workshop, N.F. Railway, New Bongalgaon (Respondent
No.gg) pfayed for cancellation of Selection of

Intermediate Appeentice Mechaniéé list published dased on
9/10/2006 and again vide Reminder the same dates of\
20/10/2006. But till today your Applicants WAgenot received
any replj from the Respondent No. 3 and at last your
Applicants vide intmations dated 24/10/2006 intimated

the Respondent No. 2 that due to nonreply recelved

from their ends and there is no other alternatiwe

A .
nroeedire to file thes case for natural justice.

Coples of the letter dated 10/10/2006
Remainder dated 20/10/2006 and Intimatie
ion dated 24/10/2006 are annexed
herewith and marked as Annexure - ITII,

IV and V respectively.

Grounds for present Avplication:-

a) For that according to the Notification dated
16/12/2005 vide Memo No. E/M/254/38/11/Selection/
Pt.I1 for Selection against 25% Intermediate
Apprentice Machanical D.P. Quota for J.E./II in
Mechanicalninder CWM/NFR/NBQS showed that the
following vacancies has been in two Cadre i.e.
Workshop Cadre and workshop'( M & P )} Cadre. But

according to the Selection liat dated 9/10/2006

LR R 2N J 8
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The candidate/staffsvwhe Were eelected in the panel were net

from the wcrkshcp (M & P) Cadre and the two candldates/staff
who had been placed under woxkshop (M & P) Cadre nct belong
-to the workshop (M,& P} Cadre and, as such, the Selection llst

- was not prcperly made ano the same is liable tc be- cancelled.

(b) For that the Appllcants v1de representatien dated 10,10.06

and 2@.10.2006 made their prayer befere the Respondent No.3
fer cancellation' of the Selection and drew the attention that
some. candldates who were selected do not have requlred quali-
_ficatzonfes per Advertlsememt'but:till today the'Appellamts

haVevect’received any reply from the Respcndent’No.3'and as

" such the Selection list is innproper and the same is liable

to be cancelled or mldlfled accordingly.

(c) For that the Applicants belonged to workshop (M'& P}
Cadre and they are Senior accordlng to thelr appclntment and [

there are already 3 (three) xnne thanc;es in the above ment= -

:tcned Auvert1sement/Net1f1catlen and acccrdlng tc the knewle-

dge of" the Aplllcants none were selected from the workshop
(M & P) Cadre, but other candidates have been seletted in

ccntraventlcn of the advertisemeat and have. effected the future

of the appllcantso _

L 4

' (d) For that the thiflcatlen dated|5, 12, 2005 showed that

the selectrcn was held fcr 11l number cf Vacancles ioe. 8 (elght)

post for workshop Cadre and 3 (three) post for workshep (M&P)
‘ Cadre and acccrdlng to the Selection list dated 9¢lO.2006 only

Con‘édo 009

Vi o eeaam




8 (eight) candldates were selected and, 2 (two) Candldates

‘werTe selected for workshOp (M & P) Cadre although they do not
belonged to workshop (M & P) Cadre.

6 7 DetailS»of Remedies Exhausted

That the Applicants declare that there is no other

alternatlve effeatieus remedy other than to approach this
Hon'ble Tribunal for gettlng Jjustices The appllcants belng
.the employees from the workshop (M & P) cadre and vide repre-
sentations dated 10410,2006 and 2041042006 made prayer for
cancellatlen of Selection of Intermediate Apprentlce Mechanlcs
list publlshed on 94102006 to the Respondent No.3 but, the
Appllcants did not receive any reply from thexr end, and '

at last vide representatlon dated 24.10.2006 they 1nt1mated
the Respondent No.3 for justlce, and to cancel the Selection
f'candldates whe does: not belong to workshop (M & P) Cadre

from thls Hontble Trzbunal and to cancell the 1llegal selectlon.

Ze 1'.Matters npt'previously_filed-or pehding with any

1 ouéer Court

The appllcants further declares that they had not

prevmously filed any. applicatlon, writ petltlon or suit
regardiag the matter in respect of which this application
has been made before any court or any other authoz:ty or any
"other Bench of the Tzibunal ner any such appllCathﬂ, writ

petltlon or SUlt is pending before any of them.

Contd. oo olO"
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8. Reliefs Sought

Under the facts and circumstances as narrated above,

the applicants humbly pray that this Hon'ble Tribunal be
pleased to admit this application and called for the records
and after“hearing the parties be pleased to pass orders
diredting the authorities particularly respondents to cance-
ﬁllation/modiﬁication the Selection of Intermediate Apprentice
Mechanics list published on 9,10,2006 on the basis of
Notification dated 15.12,200§ (Annexure-I & II) and be pleased
to pass such other order or orders as to this Hon'ble Tribunal

may deem fit and proper.

9. Interim Relief if any ¢ \

Stay of further proceeding regarding illegal selection

of candidates who does not belonged to the Workshop (M & P)
Cadre.

10, Particulars of the I.P.O.

a) I.P.O. N0.286,9#Is95S Date I71.0JFor Rs. S®|-

b) Envolopes with Acknowledgement

c¢) Vokalatnama

d) Meterial papers as per Index.

L NN N ..ll
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- — VERIFICATION —_

N

age about years, resident ofmwm,_@(c%@P.S.wa»«m/
P.O.W\/ Distriet w\a/wv Assam the Applicants

of the application do hereby verify that the statement made

N : , L (1) 4 <%l vy
in this Applications from Paragraphs 9\(3.)%[)( are ‘cru{c{eét/oqg -
. . Vi v
my knowledge and those are made in paragrapnhs [« qlu " are %J

matter of records and rest are my humble submission before

this Hon'vle Tribunal.

I s igned this vetification on this the W qay

of Fummary,Me~ck/ 2007 at Cuwahati

SIGNATURE
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Aneapinae -1
y,
Office of the
A ef workslop Mannger:
New POong~igaon
No.' E/M/254/JE/11/S@lection/Pt-11 D-ted 15/12/ 200«9/,
To),

Welding TR, MS,WTS,CPS Inspection, PGS & PLG of NBQS

Subt Selection sgalnst 25% Intemedicte dpprentice Mecli~nical
D.P, fuota foxr JE/II in Meclunical wing under Cw/
NFR/NEQs

otk It is decided to lwold the selection against 25%

Intemmedi~te 2pprentite Mechianlicsl D P quotns for JE/IT in Mechanical
(e .

22— ——— —
wving undey CWM/NFR/NBQS for the following voconciesd g
; S T T T T i

Wrokslop Crder  OWAki(ing PE Carrdage & OtherlUR=06 SC=0155T=01=08

e R ]

. X
IRADES esicept Mcclimne & Millwrlght Tondess ]
' ‘ 1§
Workslop (M&P) Cadre-~Comprising of Meclmic & J;(111&033,Sc:.-a-N:!.Z‘.&SC{*=1‘31.1=03-
1.9
Millyright Tr~deys X
Total lur 09 sc o1 asT 01 ¥4

Tis is the 2nd selection going to be leld after 23/06/2003

ELIGIBILITY CRITERIA

1) Thyee years service in skilled Taclmician Gr.IIT =~nd sbove
as on 12/08/2002 with educational qualification Matriculstion
or equrvclent ~nd witlin the ~ge group below 45 years of age os on

15/12/2005 (Date of Notification).
OR
Three yecrs service in skilled Techniclian Gre ITI and above

as on 1;5/ 12/2005 (Pate of nmotiflcction) w ith educations)l qualificatio:

10 + 2 in aclence stresm o ITT act, Apprenﬁcesl-xip passed and with —

in the ~ge group 45 years as on 15/12/2005 (Date of notiFcation)
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) NotLce Board

Copy to

-2 =

i1L) The selﬂcted c mnd'id.atas for the’ post of Inteznvwé‘_nte

Aprﬂ"ﬂt’r’.ce Mech mc wilz. have to umdergo a training for & perxiod
0% 18 (aightee"z) nwnths as directed by t:he .umivxict..mt.omﬁmé
du*::ing the tmmng p@*:'*od tlxej wa.é" g&t stioend &s q&ﬁ,ssible

undex :'.'L!." esy

s.u)" C[h@ upplaz.c. 3 o3 ens sum:ittéd b] the eligible c.«ndid tes
showd be sent to this o:mce on or before 31/12/2005 :Ln & bunch

‘abplicstions subitted or forwarded after 31/12/2008 w1l not be

A §
entexial zzed ]

' ‘You are therefore ~dvised fof wide ci‘f‘cul_stimz among the

.staif .md collect the ﬂppl?.Cnt"Q"’S and fox. w.*.:.:d'tlfne" suae within the
_d-‘!‘:é*?“. : - : T

Foxmat of application is enclosed

. ( ,RO"A ROY )
for CWM/NBOS

v

Dy‘. @m, PSTC, M1, m, AWM, APE ©of NBQS imcvrmt”@m and wide
Chelaldn o | 4

for ci1/NROS

for wide clrdulstion amonst

the staff of ars/Be
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JE/I1 in GmX scale of &, 5000 - 8000/~

_Ammmm -—E —Y -

N.F. Reilway

um

Office of the

ghief Wbr?ing Manager,
ew Bongaigaon
Dated: 09/10/2006

In the written test held on 26/08/06 in connection with
the selection of Intermediate Apprentices (Mech) for the Post of

against 257 kmuxxe intermediate

Apprentices Quota the following staff are selected and placed in -

panel:

S.Noe.

1.
24
3.
4,
5.
6
7
8%

Name Desig
Sri Monoj Baidya TechfII
Sri Uttam Kr, Sarkar Tech/I
Sri Narendra No Roy Tech/II
Sri Pankaj Chakraborty Tech/I
Sri Predip Dey Tech/1
Gautem Dastidar é Tech/I
Javanath Basumetary  Tech/ il
Auukul Ch. Das (SC) Pech/I1

T.NO.
291
3268
272
1305
1742
1335
4967
2819

Trade
Workshop Cadre
Workshop Cpdre
Workshop Cadre
Workshop Cadre

Working unden
SS§/CTS
SSE/CBS
SSE/NSP
SSF/CLS/MG

Workshop M& P, SSE/CES
Workshop M&P (adn-SSE/CIS/MG

Workshop Cadre
Workshop Cadre

SSE/CFS
SSE/NSP

They will have to undergo training at SIC/NBQ for a period of
\?v]:} Yyears'. There absorptiqn as JE/II;;cale ke 5000=-8000/= is st{bject
U}), \Zf‘/ successful completion of braining ‘', They will .‘.J.;“.Q‘.J.. stipend. iv.e
w/d,g« ~seale of B. 4500-125-4626/- or pay and allowence of the Post from
1S Qs:\ vhich bhey were selected whichever is Xighk Aicher during the
¢ training period.

The Panel has been approved by the competent authority on

7/10/06%

Fo's B/M/264/3E-11/Selection/Pt.II |

( R.

Roy )

APO/WS/NPC
“for CWM/NBQS

dated 9/10/2006

Copy forwarded for in formationmte s PSTG/NBQ. (2) All SSE/NBQ (3) Staff

Concerned (4) PTS
oeard in Office,

/NBQ (5) Notice B-

( Re Roy )



The Chief Works Manager,
Carrisge and Wagon Workshop
N%F. Rly/New Bongaigaon

Sub: Prayer for cancellation of selection of
_ Intermediste Apprentice Mechanies 1list Published
dated 9/10/06
Ref: Written Test held on 26/8/06 in connection with
the selection of Intormediate Apprentife
" Mechanies for the post of JE/II in scale of
K. 5000-8000/- against 25¢ of intermedisate
Apprentice guota vide letter WNo. E/M/264/JE-I1/
Selection/Pt-II At 165/12/06 L

siry L .
With due respect and humble submission we the candidates
~ of above reéferred examinatiop/interyiew belong to M & P; beg to lay
before you, hoping the vigiant attention and sympethetlc action

for the few lines please’s:

| That Sir, we are few of MiP candidates applled for the abovr
. refered interview and alsg;appeared“fOr the same again 3(three) nos

of vacancies out of 11 (Eleven) nos vacancies where in 8 (eight) nos
are reserved for Workshop Cadré including SC & ST,

-~

That Sir, snrgri#ing enough the so called Seléction 1ist
already published on dated 9/10/06 where in it is found/sccn that
there are scme Qéndidates who were selected having below/require
quelification as per advertisément which is not only:beyond provision
of Law out elso service rule, and the scicetion 1ist was against
the fundamental right of employee’s

That Sir, a patt from selection 1list the candhtdets are
SEYouis® s elected on ME&P quota where it is found that candidates
were selected/passed from MP quota however the same was done/made

by the component authoritys
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under the dbove facts and circnmstances it is
_humbly prayed before your administrator to look
into the matter seriously by proper enquiry in all
the documents/papers related to the selection of |
| the schected candidates against the respective
quota in-connection with the selection 1list as the
sald 1is tvillegal and irregular,

AND L ,
Further it wiil be pleased enongh to stay
the operdﬁion and execution of the panel so prepared
by you for under going training of the sclected
capdidate till final inquiry 1s completed’s

A nd upon then findings of tha final inquiry
the said ‘selected 1list published on dated 9/10/06 is
required to be cancellfresh interview for the 8883

xofx§ ~ends of justice.

- And for this act of your kindness, we the
candidatés of MEP Quota shall ever prays

Thanking ybu,
Yoursfaithfully,
| o i Pradip Sen Gupta Techfi

Dated New Bongalgaon '

. . Paritosh Kr's Dutta
10th Oct. 2006. , ‘ :

- Babla B
Copy to: : " Ablu Bhumic
The Member of Personal of Rly. Board ,
2. General Manager (P) MIG : Etes ETch
3's CME/MLG T ' '
&, cWF/MIG
5% Sec’, ¥ NFREU/NFRMU,
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T ha Chiet works Manager,
NioF o Railwoy/. New Bongalgso

sixy
sub: Second neorandun doted 20/19606 Lxom M&P Cadres
| at New Ba*mgaigﬁon w rkshps
Refs Our figst memorcndum dsted 10/10/06 Lo M&P Cidres
&t New Boagalgron workshop for selection of apps
Mechonlics (Intemedinte) 25% quota held on 26/9/2006

Your L/No; wide E/M/JE/II/Seiﬁctf?_on/Pt-II dated

15/12/2005

\.

We like to drew your kiad sttention to ocur zbove
nenorsndun at 10/10/2006, wiich was serxved from tlis since long
but unfornaztely no clavificstion in the regatd is received till

ate ¢ At the sone time due to the delay and envi ronment of
fxustration cnd aiS"S.‘tiS—mCtiQn hes arlsed smong the staft -

vésulting in un=hezlthy work culture,

We shall, lowvever be obliged if you reply the sbove
nentioned nemorandun st the carlicst ox our gricvance nau be
so:f:t outy Pl ense nake note considered from your eand] T he first

menorcndun doted 10/10/2006 is endosed herewith for your kind

/

rersale

We assure you in tlis connection of our sttention at .

all times.

Thanking you in anticlpation, we renain

D.te: 20/10/2006, ' Yours Zaithiully
Copy to 1 : 54/~

secy, /NFREU/NFRW, for information (M&P Cadre/workslop/NEQ)
& necessafy action plenss. : :
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T he e works Manager,
C & W shop/New Bongzigaon,
No.Fo Rallway
subs Iatinctions
si»,

with due regord this 1s to infomm you that no reply is

received fr om you €11l that regarding the selection Of
apprentice Meclicnic (Intemediaste) 25% quota held on 26/9/06,
your letter no vide E/M/JE/II/SELECTION/ Pt-II datec 15/12/05.

Though remcinder was also served to you Qfirst nenmornndun dote

10/10/06 nd second memorandun dtg 20/10/ 06) 4

Thiis hes created sense of lunilintion & injustice in our nind

50 to get the mxm natursl justlce, I am force to 1oy ny

grievance in front of low of justicey
This 15 for your infomation plesse,
Tanking sir

- Yours faithfully,

1) Pmdlp S en Gupta
Techs 1/T00) Room

_ 2) miys Ery Sama
Dated: 24/10/06 Techis 1/Tool Room

New BOngsigoon.



